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Shri Priya Gupta: The hon. Edu-
" cation Minister has stated on a prior
occasion that committeeg are not use-
ful, rather they retard the smooth
working of the Ministries, and there-
fore the. committees are being dis-
solved. But he has stated just now
that a high-power committee is going
to be set up for going into the work-
ing of CSIR. May I know whether
it is just to change the personnel of
the committee that he has dissolved
and reconstituted the committees?

Shri M, C, Chagla: No, Sir. Un-
der the CSIR Rules a reviewing com-
mittee must be appointed from time
to time consisting of people in India
angd outside so that they can make an
obJecnve appraisal of how far CSIR

is functioning efficiently and success-
fu]ly. The reviewing committee has
been appointed in accordance with
the rules. It is not an innovation
which I have started.

Guards for Natiomal Plants
+

Shri S. C, Samanta:
*6. { Shri Subodh Hamsda:
Shri P. C, Boreoah:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1053 on the
15th April, 1964 and state:

(a) whether the proposal to set up
Central security forces for protection
and guarding of national plants has
been finalised;

(b) if s0, when this will be set up;
and

(c) what is the total estimated cost
for setting up thiy force and the
number of people to be recru.lted for
this purpose? ~
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The Deputy Minister in the Minis-
try of Home Affairs (Shri L, N.
Mishra): (a) to (c). The scheme has
not been finalised yet.

Shri S, C. Samanta: May I know
whether the State Governments have
been asked to muster a strong police
force for the protection of these
plants? o

Shri L, N, Mishra: The State Gov-
ernments have been asked to give
their comments on the scheme of a
Central Security Force. A number of
State Governments have given their
views. We are awaiting replies from
some of the State Governments.

Shri S. C. Samanta: Before setting
up these forces, may I know whether
the State Governments have given
their consent to it?

Shri L. N, Mishra: The whole ques-
tion was discussed in the Chief
Ministers’ conference last March and
they have agreed that there was need
for such a force on the lines of the
Railway Protection Force. So, they
have agreed to the proposal in prin-
ciple,

Dr. L, M, Singhvi: May I know
whether it is a fact that the State
Governments have resisted this idea?
It so, what is their argument for re-
sisting this idea and what is the
action of the Government of India to
such resistance by State Govern-
ments?

Shri L. N. Mishra: The Chiet
Ministers who met in a conference
had agreed in principle to have this
kind of force. There is no question
of resistance from the State Govern-
ments. There are some pointg of de-
tail which are being worked out.

Shri Tridib Kumar Chaudhuri:
May I know whether it is a fact that
the Hindustan Steel Limited has a
security force of its own, as also
some other national plants, and those
security forces are employed or en-
gaged by the plants concerned or
there is some kind of liaison with the
Central Government?



21  Oral Answers

Shri L, N, Mishra: Every steel
plant and big industrial plant has got
it own security force, which is more
or less on the watch and ward lines.
Now we want to have a more orga-
nised and more disciplined force and
that is why we are having this force.

Shri P. Veakatasubbaiah: May I
know whether there will be separate
and independent recruitment for
these forces or whether the respec-
#ive State Governments will lend
their serviceg of their police officers?

Shri L, N, Mighra: 1t will be an
erganised independent body. Whe-
ther the recruitment has to be done
by the State Government or the Cen-
tral Government is a question yet to
be decided.

Shri Kapur Simgh: What steps, if
any, will be taken to immunise and
safeguard the proposed security force
from the contamination of the trade
union cliques such as inflict the cur-
rent arrangement in our national
plants?

Shri L. N. Mishra: There is a pro-
posal to keep them away from the
purview of the Trade Uniong Act.
There is also a proposal to amend the
Trade Uniong Act.

Shrimati Savitrl Nigam: May I
know whether Government are aware
of the fact that in the Bhilai steel
plant the security forces came into
conflict with the State Government
and, if so, may I know whether Gov-
ernment have tried to co-ordinate
these forces with the State police
authorities and give them some righs
to function effectively? ’

Shri L. N. Mishra: T am not aware
of this particular incident, but there

is, of course, a proposal for such co-
ordination.

Shri S. M. Bamerjee: If I heard
the hon. Minister correctly he hifited
that the Trade Unions Act is likely
to be amended, I want to know what
actual amendment he is likely to bring
forward and whether all these Cen-
#ral or National plants are going to
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bLe brought under a Central legisia--
tion?

Shri L., N, Mishra: No, we are not
concerned with that question at this
stage. So far as the Central Security
Force is concerned, that has to be-
kept away from the purview of the
Trade Unions Act. The other ques-
tion of tringing all the national plants

urider a Central legislation does not
arise,
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Petro-Chemical Industries

+
Shri D. C. Sharma:
Shri Onkar Lal Berwa:
{ Shri Gokaran Prasad:
Shri P. C. Borooah:
LShrl Maheswar Naik:

*1.

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the report of the work-
ing group on ‘the development of
petro-chemical industries has  been
considered;

(b) if so, the recommendations that
have been accepted; and

(c) the steps

taken to implement
the same?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) to (¢). The report of
the Working Group on Petro-chemi-
cals is under the oconsideration of
Government and no final decisions.
have so far been taken on it.





